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ITEM NO.1733               COURT NO.13               SECTION IV

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  574-576/2011

SUKHDEVI & ORS.                                    Appellant(s)

                                VERSUS

STATE OF HARYANA & ANR.                            Respondent(s)

(List I.A. Nos. 55716/2021 (Substitution), 55717/2021 (Condonation 
of delay in filing substitution), 55718/2021 (Exemption from filing
Official translation) and 110861/2021 (Amendment of Cause Title) IN
C.A. No. 584-648 of 2011 only )
 
WITH
C.A. No. 584-648/2011 (IV)
(IA No. 110861/2021 - AMENDMENT IN CAUSE TITLE
IA No. 55716/2021 - APPLICATION FOR SUBSTITUTION
IA No. 55717/2021 - CONDONATION OF DELAY IN FILING SUBSTITUTION 
APPLN.
IA No. 55718/2021 - EXEMPTION FROM FILING O.T.)
 
Date : 30-11-2022 These appeals were called on for hearing today.

CORAM : 
         HON'BLE MS. JUSTICE HIMA KOHLI
                           [IN CHAMBER]

For Appellant(s)
                    Ms. Usha Nandini V., AOR

Mr. Jasbir singh Malik. Adv.
Ms. Jasleen kaur Sawhney, Adv.
Ms. Monika Sharma, Adv.

                    Mr. Aditya Singh, AOR
Mr. Shubham Singh, Adv.
Mr. Rajeev Dalal, Adv.
Mr. Arun Rathi, Adv.

                   
For Respondent(s)
                    Mr. Sanjay Kumar Visen, AOR
                    

          UPON hearing the counsel the Court made the following
                             O R D E R



2

IA No. 55718/2021

 Application  for  exemption  from  filing  official

translation is allowed.

IA No. 110861/2021

For the reasons stated in the application, the same is

allowed. The error in reflecting the name of the appellant no. 6 in

C.A. No. 593, 584-648 of 2011 is rectified. Her correct name be

reflected as ‘Punam’ instead of ‘Punjab’. Application is disposed

of. Cause title be amended accordingly.

IA No. 55716/2021 &  55717/2021

1. These  applications  have  been  filed  by  the  counsel  for  the

appellants praying inter alia for permission to substitute the

legal  heirs  of  some  of  the  appellants/co-appellants  in  10

separate appeals. 

2. Such an omnibus application is not maintainable. Counsel for

the appellants is permitted to file separate application in each

of the appeals for relief.

3. Learned Counsel prays for and is granted four weeks’ time to

comply.

4. List after six weeks.

   (SONIA GULATI)                              (RAM SUBHAG SINGH)
SENIOR PERSONAL ASSISTANT                       BRANCH OFFICER
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